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under investigation by military and other 
authorities. And it' is difficult for me to say 
whether it was caused due to mischief by the 
Naga hostiles or by Pakistani infiltrators. 

ANNOUNCEMENT BY CHAIRMAN RE  
RESIGNATION BY A MEMBER 

MR. CHAIRMAN: I have to inform Members 
that Dr. Nihar Rahjan Ray, a Member representing 
the State of West Bengal, resigned his seat in the 
Rajya Sabha with effect from June, 1, 1965. 

REFERENCE TO INDO-PAKISTAN 
AGREEMENT RELATING TO 

GUJARAT-WEST PAKISTAN 
BORDER 

MR.   CHAIRMAN:   Shri   Vajpayee. 

"... with hope and faith, this House affirms the 
firm resolve of the Indian people to drive out the 

aggressor      from  the  sacred  soil    of India." 

 

 

 

MR. CHAIRMAN; Please wait. Shri 
Vajpayee has notified to me that he wants to 
say something. 

"I must reiterate clearly and emphatically 
that the Government of India do not 
recognise that there is any territorial 
dispute about the Rann of Kutch." 
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SHEI BHUPESH GUPTA (West Bengal) : Sir, I 
have to make a submission in this matter for you 
to consider. In the other House—again I point out 
with all respect—a motion has been tabled by the 
Government to discuss this matter and, naturally, 
it will start, I think, to day or tomorrow. Now in 
this House there is no such motion whatsoever, 
and it is a legitimate complaint that a matter of 
such importance—-we have divergence over this 
matter here in the Opposition also—is not being 
taken up here on the very first day, and the 
Government should have initiated a discussion in 
both the Houses at the same time deputing 
Ministers for the purpose. So far, in the 
programme given, there is no provision for such a 
discusion at all, and it is somewhat odd and 
unseemly that when that House will be discusing 
such a vital matter, we shall be discussing a back-
log of Bills—the Industrial Disputes, Bill, the 
Press Council Bill, etc— I think they can wait a 
little. Now I do not know why this House should 
be treated in this manner. Is it just because we 
have not got the privilege of tabling no-
confidence motions and adjournment motions? It 
seems as though we are not interested in such an 
important matter and, Sir, I would ask you to 
consider how the country will think of us when in 
the other House the Kutch matter and various 
other matters of such great dimensions and 
importance are being discussed, we are discussing 
the amending Bills on Industrial Disputes and 
other   matters— 
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not that they are not important. Therefore I think 
the Government has been completely 
misconceived in its approach in regard to this 
matter. With regard to other things, only I would 
like to say—I do not go into a discussion of 
them—I would like to say that there is an 
arbitration clause which makes vast chunks of 
Indian territory justiciable. Now that does not 
accord with the pledge given, and naturally 
Government should have come and explained its 
position. Now they take things for granted. 

MR. CHAIRMAN: The Prime Minister is 
making a statement this afternoon. 

SHRI ATAL BIHARI VAJPAYEE: It is just a 
statement. 

SHRI BHUPESH GUPTA: And we do not 
know what the statement is. Was it not right then 
to include in the List of Business that the 
statement will be made here? Therefore I point 
out that nothing is provided for here. 

MR. CHAIRMAN: The Prime Minister is 
making the statement at 4 P.M. today. 

PROF. M. B. LAL (Uttar Pradesh): Sir, while 
on the agenda papers it is said that the statement 
will be made by the Prime Minister, we are not 
assured that there will be a discussion on the 
question. We want a discussion on the question. 
Putting a few questions for clarification of points 
will not suffice. 

MR. CHAIRMAN: When he makes the 
statement you can say all these things, you can 
say that you want a discussion. 
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MR. CHAIRMAN: Mr. Murahari wants to raise 
some other point. 

SHRI ATAL BIHARI VAJPAYEE: Before he 
proceeds I want your ruling on this. 

MR. CHAIRMAN: My ruling is that I do not 
think it is a question of privilege, as yourself 
conceded. The Prime Minister is making the 
statement at 4 P.M. and you can raise this question 
at that time. 

SHRI ATAL BIHARI VAJPAYEE: How can I 
raise this question at that time? It is not for the 
Prime Minister to decide; it is for the House to 
decide. I do not want anything from the Prime 
Minister; I want you to take into consideration 
my suggestion. A solemn pledge has been broken 
and the Prime Minister is guilty of breaking that 
pledge. We cannot wait for the Prime Minister. 
He has betrayed the interests of the nation. 

HON. MEMBERS: No. no. 

SHRI ATAL BIHARI VAJPAYEE: He has 
bartered away the honour of the country. 

MR. CHAIRMAN; Now, Mr. Vajpayee, you 
have had your say. 

SHRI ATAL BIHARI VAJPAYEE: You allow 
the House to discuss it; I am prepared to 
convince you. Or you convince me whether the 
pledge has been broken or not. 

(Interruptions) 

t [ ] "Hindi translitration. 
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MR. CHAIRMAN: Mr. Murahari, what are you 
driving at? Please sit down. 

 

MR. CHAIRMAN: Mr. Murahari, I think you 
are disturbing the work of the House. You are 
disturbing the work of the House. I give you a 
chance.    Please sit down. 

SHRI G. MURAHARI: Mr. Chairman, the 
Government has lost the confidence of the 
people and it has no right to remain in power. 

MR. CHAIRMAN: I name Mr. Murahari. 

{Tlie hem. Member Shri G. Murahari 
withdrew from, the Chamber). 

SHRI BHUPESH GUPTA; May I make a 
submission? Sir, you allowed him to speak on 
the subject and . . . 

MR. CHAIRMAN: I did not know what he 
wanted to say. He began speaking something, I 
did not know. 

SHRI BHUPESH GUPTA: They may be 
unpalatable thing to the Government. 

MR. CHAIRMAN; Not unpalatable but  
absolutely  wrong things*. 

SHRI BHUPESH GUPTA: He only invited 
attention to what is happening in Bihar, to 
people being arrested and such things. To say 
such   things 
is not permissible. 

MR. CHAIRMAN: Hut he should have 
informed me tirst, Mr. Vafpayee told me first 
and   1    allowed   him. 

MB. CHAIRMAN: Mr. Vajpayee, will you 
please sit down? 

SHRI ATAL BIHARI VAJPAYEE: I want 
you to consider   ... 

MR. CHAIRMAN: Now I will say 
something and I cannot say something when 
you are standing. I have considered the 
matter. There is no question of privilege but I 
think there is a very good case for discussion, 
and this matter must be raised when the Prime 
Minister is here, and I would •ee that we have 
a discussion. 

1 P.M. 

••Expunged as    ordered    by    the Chair. 



 

[Mr. Chairman] 
Mr. Bhupesh Gupta spoke to me and 1 
allowed him. But Shri Murahari had not asked 
me and when I wanted him to sit. He did not 
and therefore, I have named him and I think I 
have done the right thing.' 

SHRI BHUPESH GUPTA: Sir, what you 
have done in your judgment, we 
cannot question. But I regreT that we have to 
bring to the notice oi the House these killings 
by the police and other things that are 
happening and lot of bad things that are hap-
pening and lot of bad things in the country as 
a whole .   .  . 

AN. HON. MEMBER: It is controversial. 

MR. CHAIRMAN: But there is inch a thing 
as procedure. I should have been told what he 
wanted to »ay and he cannot just make a 
speech against this or that. 

SHRI BHUPESH GUPTA: Then can we 
have some assurance Sir, that this matter will 
be taken up for discussion with proper notice? 

MR. CHAIRMAN: When it is brought to 
my notice before and .  .  . 

(Interruptions) 

Order, order. We now pass on to the next 
item—Legislative Business. 

 

(Interruptions) 
SHRI BHUPESH GUPTA: Without any 

disrespect to you, Sir, I think Mr. Murahari 
had a right case to place before the House and 
since you have named him to go out we also 
go out. 

(Shri Bhupesh Gitpta and some other hon. 
Members left the Chamber) 

SHRI CHANDRA SHEKHAR (Uttar 
Pradesh): In spite of your ruling, Sir, many 
Members have been raising certain matters' 
which are, of course, debatable and 
controversial. If they have to say something 
about the Patna firing and all these incidents, 
we have also to say about the sabotage in 
which the Communist Party and the Samyukta 
Socialist Party indulge. We have also to 
congratulate Thakur Prasad, the President of 
the Jana Sangh, who said that they are with the 
Government and . . . 

MR. CHAIRMAN; Please sit down. 

SHRI CHANDRA SHEKHAR: Mr. 
Chairman, one side is giving the picture and it 
goes to the Press, and we are not allowed to 
say all thesa things. 

MR. CHAIRMAN: You will be allowed to 
say, provided you come and tell me what you 
have to say. If it is not on the agenda and you 
want to say something, then you have to come 
to me first. That is the position I took with the 
other Members and that is the position that I 
take with you. Now we pass on to the next 
item. 
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MR. CHAIRMAN:   We have passed on to 
the next item. 


